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CP 35/97 in Qa 2056/95

Neu Delhi, this the iBth day of Feb.,1997

Hon'ble Dr. Boss P. l/erghesa, Uice-C'Toirmrin
Hon'bie Shri 5 «P . ' Bisua s jRembor ("i )

Duarka Nath,
a/o Late Daulat Ram,
r/o 25, Jest Azad Nagar,
Qelni .

(By opoj-icant in person)

• • •Peti'-ioOer

-Ua r sus-

Shri R.U.^ Prased,
Secretary to Govt . of India,
Ministry of Communication,
Deptt. of Posts,
Dak Bhaua n ,1\! eu Delhi.

(Shri fl.K.Gupta, Advocate)
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By Hon'ble Dr. 3ose P. l/srghase, U ice-Cna irma n (3} —

Respondents have filed their reply indicating thot

as directed, an amount of Rs. 29,700/- has been paid to oho

petitioner being actual amount of 0 .C .R .G . The p-titionor,

present in person, admits the fact. He submits that ,

nis pension has not been finalised but in the orJor coniplainfed I

against there is no reference to any pension. i\t thj-Oacnj timo h'

states that he is receiving provi3i.:nal pension and he Ls ■

that it uiii continue to be paid to him as provision?,, oeoo ion ■ ' '

till the finalisgtion of the pending d i scipliOr-r y procord.i-^:

Th= r=ispond=nts may take utmost interest t^inaiiso tnr orndioa^'
disciplinary procaedings as sxpaditiousiy „ possipie and
finalise his pension according to rul.s and pay him accordirmll '

Tha delay in payment of o.c.R.G. amount in oocPrd-,nse i d
uith the orders of this Tribunal was aiso^ubgeot matter of idip; ^
contsmpt petition. In yiew of the faot that th= re-Ponaph s e'
have tendered unconditional apology, y,,

?o 1-0 aiQc'r.:
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■ nd t ha conLemot petition i§, disposed of

(3 .P fBTSUa s)
flember ( a)

(Dr. Uorghose )
Vica-ChairtriLn (3)

/ne/


